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Date Office Report

4.

Orders

25.4.1991 F'P 1276/91 in
CA 966/91

Petitioners through Shri R.K, Koine'.,
Counsel,

Thisulisc, Petition urrder Seuiioi"

25 of the Act^ is by six &mn 1 oyr:.o.-, Iio;. t,.: ,'.

Group. 'C* posts in the Engines ring

Department of the Central Pailray, T

are aggrieved by a common ordo; ■r'aten

12.4.1991 cancelling the selao'-.lon p . scei
\

dings of their p'romotion to t'r; GrnurLn'

posts of Assistant Engineers, Fhev .'■ :p

stationed at Agra Cantt, Sohanpur i'u.nder

D.R.CI. Cabalpur), T'lorana , Dn.r:;: .
(F1. P, ) , S a g a r (I'l.P.) and at Bonbi-n. n n

i * j

claim that they uera selected, but ibui

selection had been cancelled b' " the Gnne-,-

Flanager, Central Hailusys, Bombay. Firi' ,';.
the case Could have been fiierJ !jpr"r'r t' l ■

Neu Bombay, Allahabad .and Cabs.' lur 2o' 'chi

of the Tribunal. Since the pel. Iti-u:,n.n ro

are working at different plac-"'.',

for retention of the C.A. bofo:.:; tbu

Principal Bench is alloued.

( A P'" IT A i' A N u FLi! ^
CHArL'Ab
25..;;. 195.
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25.4.1591

Shri R.K. Kamal stated that there

is a great urgency in mouing th is^<- matter,

List for a dmission today," as ..the Gensral

flanager passed an order cancelling the

selection proceedings and ordering a

fresh selection immedlately. List today

before Court No, HI after lunch.

(AfilTAl/
CHAIRLAN

25.4,1991

25,4«9l . ^ *

Present : Shrl R. K. Kamal, counsel for the

Applicants.

Learned counsel for the applicants wishes

to withdraw the application with-, permiss ion to

file a fresh one, if need be.

The OA is dismissed as withdravm with

liberty to the applicants to approach

Tribunal again if so advised in accordance

with law.

( p. c.
Member (A)

( Ram Pal Singh ) i
V.C. (J)


